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g the year 
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RAGE RATE O

2010-11 2
  

13.00 

0.00 

13.00 
0.00 

1.08 
11.92 
12.46 
8.73% 

1.09 
12 Annu

  
  

33.00 

0.00 

33.00 
0.00 

2.75 
30.25 
31.63 
8.68% 

2.75 
12 Annu

  
  

73.00 
0.00 

73.00 
0.00 

6.08 
66.92 
69.96 
9.95% 

6.96 

OF INTERES

2011-12 20
  

13.00 

1.08 

11.92 
0.00 

1.08 
10.83 
11.38 
8.73% 8
0.99 

al instalments fro

  
  

33.00 

2.75 

30.25 2
0.00 

2.75 
27.50 2
28.88 2
8.68% 8
2.51 

al instalments fro

  
  

73.00 
6.08 

66.92 
0.00 

6.08 
60.83 
63.88 
9.95% 9
6.36 

ST ON LOAN 
(` i

012-13 20
  

13.00 1

2.17 

10.83 
0.00 

1.08 
9.75 
10.29 
8.73% 8
0.90 

om 11.10.2010 

  
  

33.00 3

5.50 

27.50 2
0.00 

2.75 
24.75 2
26.13 2
8.68% 8
2.27 

om 07.12.2010 

  
  

73.00 7
12.17 1

60.83 5
0.00 

6.08 
54.75 4
57.79 5
9.95% 9
5.75 
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51.71 
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12 Annu

  
  

700.00 7

0.00 

700.00 7
0.00 

0.00 
700.00 6
700.00 6
9.47% 

66.29 
12 Annu

  

  
427.00 4

0.00 

427.00 4
0.00 
0.00 

427.00 4
427.00 4
9.33% 

39.84 
12 Annu

  

  
80.35 
0.00 

80.35 
0.00 
0.00 
80.35 
80.35 
9.20% 

7.39 
12 Annu

  

  
272.00 2

ual Instalments fr

  
  

700.00 7

0.00 

700.00 6
0.00 

58.33 
641.67 5
670.83 6
9.47% 9
63.53 
al instalments fro

  

  
427.00 4

0.00 

427.00 4
0.00 
0.00 

427.00 3
427.00 4
9.33% 9
39.84 
al instalments fro

  

  
80.35 
0.00 

80.35 
0.00 
0.00 
80.35 
80.35 
9.20% 9
7.39 

al instalments fro
  

  
272.00 2

rom26.03.2011 

  
  

700.00 7

58.33 1

641.67 5
0.00 

58.33 5
583.33 5
612.50 5
9.47% 9
58.00 5
om 31.03.2012 

  

  
427.00 4

0.00 3

427.00 3
0.00 
35.58 3

391.42 3
409.21 3
9.33% 9
38.18 3
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80.35 8
0.00 

80.35 7
0.00 
6.70 
73.65 6
77.00 7
9.20% 9
7.08 

om 12.03.2013 
  

  
272.00 2
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2

0.00 
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0.00 
0.00 

272.00 2
272.00 2
8.80% 

23.94 
12 Annu

  

  
422.00 4

0.00 

422.00 4
0.00 
0.00 

422.00 4
422.00 4
8.90% 

37.56 
12 Annu

  

  
223.60 2

0.00 

223.60 2
0.00 
0.00 

223.60 2
223.60 2
8.64% 

19.32 
12 Annu

  

  
2243.95 2

0.00 

2243.95 2
0.00 
9.92 

2234.03 2
2238.99 2

0.00 

272.00 2
0.00 
0.00 

272.00 2
272.00 2
8.80% 8
23.94 2
al instalments fro

  

  
422.00 4

0.00 

422.00 4
0.00 
0.00 

422.00 4
422.00 4
8.90% 8
37.56 

ual instalments fr

  

  
223.60 2

0.00 

223.60 2
0.00 
0.00 

223.60 2
223.60 2
8.64% 8
19.32 
al instalments fro

  

  
2243.95 22

9.92 

2234.03 2
0.00 
68.25 1

2165.78 2
2199.91 2

0.00 

272.00 2
0.00 
0.00 2

272.00 2
272.00 2
8.80% 8
23.94 2
om 29.09.2013 

  

  
422.00 4

0.00 

422.00 4
0.00 
0.00 3

422.00 3
422.00 4
8.90% 8
37.56 3
rom25.02.2014 

  

  
223.60 2

0.00 

223.60 2
0.00 
0.00 

223.60 2
223.60 2
8.64% 8
19.32 1
om 08.07.2014 

  

  
243.95 22
78.17 1

165.78 20
0.00 

110.53 1
055.25 18
110.52 19
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422.00 

0.00 
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0.00 
35.17 
86.83 
04.42 

8.90% 
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23.60 
0.00 

23.60 
0.00 
0.00 
23.60 
23.60 

8.64% 
19.32 
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88.70 

055.25 
0.00 
68.36 
886.89 
971.07 
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193.00 1
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2010-11 2
  

16.00 

1.33 

14.67 
0.00 

0.00 
14.67 
14.67 
8.73% 

1.28 
12 Annu

  
  

40.00 

0.00 

40.00 
0.00 

3.33 
36.67 
38.33 
8.68% 

3.33 
12 Annu

  
  

83.00 
0.00 

83.00 
0.00 

6.92 
76.08 
79.54 
9.95% 

7.91 

OF INTERES

2011-12 2
  

16.00 

1.33 

14.67 
0.00 

1.33 
13.34 
14.00 
8.73% 8
1.22 

ual instalments fr

  
  

40.00 

3.33 

36.67 
0.00 

3.33 
33.33 
35.00 
8.68% 8
3.04 

ual instalments fr

  
  

83.00 
6.92 

76.08 
0.00 

6.92 
69.17 
72.63 
9.95% 9
7.23 

ST ON LOAN 
(` i

012-13 20
  

16.00 1

2.66 

13.34 1
0.00 

1.33 
12.00 1
12.67 1
8.73% 8
1.11 

rom 11.10.2010 

  
  

40.00 4

6.67 1

33.33 3
0.00 

3.33 
30.00 2
31.67 2
8.68% 8
2.75 

rom 07.12.2010 

  
  

83.00 8
13.83 2

69.17 6
0.00 

6.92 
62.25 5
65.71 5
9.95% 9
6.54 
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12.00 
0.00 

1.33 
10.67 
11.34 
8.73% 
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40.00 

10.00 

30.00 
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3.33 
26.67 
28.33 
8.68% 
2.46 

  
  

83.00 
20.75 

62.25 
0.00 

6.92 
55.33 
58.79 
9.95% 
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ng 
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g 
he year 
g the year 

ng 

12 Annu

  
  

700.00 

0.00 

700.00 
0.00 

0.00 
700.00 
700.00 
9.47% 

66.29 
12 Annu

  

  
427.00 

0.00 

427.00 
0.00 
0.00 

427.00 
427.00 
9.33% 

39.84 
12 Annu

  

  
80.35 
0.00 

80.35 
0.00 
0.00 
80.35 
80.35 
9.20% 

7.39 
12 Annu

  

  
543.00 

ual Instalments fr

  
  

700.00 7

0.00 

700.00 6
0.00 

58.33 
641.67 5
670.83 6
9.47% 9
63.53 

ual instalments fr

  

  
427.00 4

0.00 

427.00 4
0.00 
0.00 

427.00 3
427.00 4
9.33% 9
39.84 

ual instalments fr
  

  
80.35 
0.00 

80.35 
0.00 
0.00 
80.35 
80.35 
9.20% 9
7.39 

ual instalments fr
  

  
543.00 5

rom26.03.2011 

  
  

700.00 7

58.33 1

641.67 5
0.00 

58.33 5
583.33 5
612.50 5
9.47% 9
58.00 5

rom 31.03.2012 

  

  
427.00 4

0.00 3

427.00 3
0.00 

35.58 3
391.42 3
409.21 3
9.33% 9
38.18 3

rom 15.12.2012 
  

  
80.35 8
0.00 

80.35 7
0.00 
6.70 

73.65 6
77.00 7
9.20% 9
7.08 

rom 12.03.2013 
  

  
543.00 5
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700.00 

16.67 

583.33 
0.00 

58.33 
525.00 
554.17 
9.47% 
52.48 

  

  
427.00 
35.58 

391.42 
0.00 

35.58 
355.83 
373.63 
9.33% 
34.86 

  

  
80.35 
6.70 

73.65 
0.00 
6.70 

66.96 
70.31 
9.20% 
6.47 

  

  
543.00 
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Order in Pet

 

  
Cum
DOC

  Net L
  Addit
  Repa
  Net L
  Aver
  Rate
  Intere

  Rep 

  
  

8 Bond
  Gros

  
Cum
DOC

  Net L
  Addit
  Repa
  Net L
  Aver
  Rate
  Intere

  Rep 

    
9 Bond
  Gros

  
Cum
DOC

  Net L
  Addit
  Repa
  Net L
  Aver
  Rate
  Intere

  Rep 

    
  Tota
  Gros

  
Cum
DOC

  Net L
  Addit
  Repa
  Net L
  Aver

tition No. 7/TT/20

mulative Repay
CO/previous y

Loan-Opening
tions during t
ayment during
Loan-Closing 
rage Loan 
e of Interest 
est 
Schedule 

d XXXI 
ss loan openin

mulative Repay
CO/previous y

Loan-Opening
tions during t
ayment during
Loan-Closing 
rage Loan 
e of Interest 
est 
Schedule 

d XXXIII 
ss loan openin

mulative Repay
CO/previous y

Loan-Opening
tions during t
ayment during
Loan-Closing 
rage Loan 
e of Interest 
est 
Schedule 

al Loan 
ss loan openin

mulative Repay
CO/previous y
Loan-Opening
tions during t
ayment during
Loan-Closing 
rage Loan 

011 

yment upto 
year 

g 
he year 
g the year 

ng 
yment upto 

year 

g 
he year 
g the year 

ng 
yment upto 

year 

g 
he year 
g the year 

ng 
yment upto 

year 
g 
he year 
g the year 

0.00 

543.00 
0.00 
0.00 

543.00 
543.00 
8.80% 

47.78 
12 Annu

  

  
845.00 

0.00 

845.00 
0.00 
0.00 

845.00 
845.00 
8.90% 

75.21 
12 Annu

  

  
729.30 

0.00 

729.30 
0.00 
0.00 

729.30 
729.30 
8.64% 

63.01 
12 Annu

  

  
3463.65 3

1.33 

3462.32 3
0.00 
10.25 

3452.07 3
3457.20 3

0.00 

543.00 5
0.00 
0.00 

543.00 5
543.00 5
8.80% 8
47.78 

ual instalments fr

  

  
845.00 8

0.00 

845.00 8
0.00 
0.00 

845.00 8
845.00 8
8.90% 8
75.21 

ual instalments fr

  

  
729.30 7

0.00 

729.30 7
0.00 
0.00 

729.30 7
729.30 7
8.64% 8
63.01 

ual instalments fr

  

  
3463.65 3

11.58 

3452.07 3
0.00 
69.92 1

3382.15 3
3417.11 3

0.00 

543.00 5
0.00 
0.00 4

543.00 4
543.00 5
8.80% 8
47.78 4

rom 29.09.2013 

  

  
845.00 8

0.00 

845.00 8
0.00 
0.00 7

845.00 7
845.00 8
8.90% 8
75.21 7
rom25.02.2014 

  

  
729.30 7

0.00 

729.30 7
0.00 
0.00 

729.30 7
729.30 7
8.64% 8
63.01 6

rom 08.07.2014 

  

  
3463.65 34
81.50 1

3382.15 32
0.00 

112.20 2
3269.96 30
3326.06 31
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0.00 

543.00 
0.00 

45.25 
497.75 
520.38 
8.80% 
45.79 

  

  
845.00 

0.00 

845.00 
0.00 

70.42 
774.58 
809.79 
8.90% 
72.07 

  

  
729.30 

0.00 

729.30 
0.00 
0.00 

729.30 
729.30 
8.64% 
63.01 

  

  
463.65 
93.69 

269.96 
0.00 

227.86 
042.10 
156.03 

 of 50 



 
Order in Pet

 

  Rate
  Inter

 

 

tition No. 7/TT/20

e of Interest 
rest 

011 

 

9.03% 
312.04 

9.02% 9
308.25 2

9.01% 9
299.66 2
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9.00% 
283.98 
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Order in Pet

 

CALC

  Deta
1 Bond

  
Gros

  

Cum
DOC

  Net L

  
Addit

  Repa
  Net L
  Avera
  Rate 
  Intere
  Rep 
    
2 Bond

  
Gros

  

Cum
DOC

  Net L

  
Addit

  Repa
  Net L
  Avera
  Rate 
  Intere
  Rep 
    
3 Bond

  
Gros

  

Cum
DOC

  Net L

  
Addit

  Repa
  Net L
  Avera
  Rate 

tition No. 7/TT/20

CULATION O

ails of Loan 
d XXI 

ss loan openin

ulative Repay
CO/previous y

Loan-Opening
tions during th

ayment during
Loan-Closing 
age Loan 
 of Interest 
est 
Schedule 

d XXII 
ss loan openin

ulative Repay
CO/previous y

Loan-Opening
tions during th

ayment during
Loan-Closing 
age Loan 
 of Interest 
est 
Schedule 

d XXIV 
ss loan openin

ulative Repay
CO/previous y

Loan-Opening
tions during th

ayment during
Loan-Closing 
age Loan 
 of Interest 

011 

OF WEIGHTE

ng 

yment upto 
ear 

g 
he year 

g the year 

ng 

yment upto 
ear 

g 
he year 

g the year 

ng 

yment upto 
ear 

g 
he year 

g the year 

ED AVERAGE

2010-11
  
4.0

0.0

4.0
0.0

0.3
3.6
3.8

8.73

0.3
1

  
  
7.0

0.0

7.0
0.0

0.5
6.4
6.7

8.68

0.5
1

  
  

11.0

0.0

11.0
0.0

0.9
10.0
10.5
9.95

E RATE OF IN

1 2011-12
  

00 4.0

00 0.3

00 3.6
00 0.0

33 0.3
67 3.3
83 3.5
3% 8.73%
33 0.3
2 annual installm

  
  

00 7.0

00 0.5

00 6.4
00 0.0

58 0.5
42 5.8
71 6.1
8% 8.68%
58 0.5
2 annual installm

  
  

00 11.0

00 0.9

00 10.0
00 0.0

92 0.9
08 9.1
54 9.6
5% 9.95%

NTEREST ON

2012-13
  

0 4.00

3 0.67

7 3.33
0 0.00

3 0.33
3 3.00
0 3.17

% 8.73%
1 0.28

ments from 11.10

  
  

0 7.00

8 1.17

2 5.83
0 0.00

8 0.58
3 5.25
3 5.54

% 8.68%
3 0.48

ments from 07.12

  
  

0 11.00

2 1.83

8 9.17
0 0.00

2 0.92
7 8.25
3 8.71

% 9.95%

N LOAN  
(` in lakh) 
2013-14 
  

0 4.00 

7 1.00 

3 3.00 
0 0.00 

3 0.33 
0 2.67 
7 2.83 

8.73% 
8 0.25 
0.2010 

  
  

0 7.00 

7 1.75 

3 5.25 
0 0.00 

8 0.58 
5 4.67 
4 4.96 

8.68% 
8 0.43 
2.2010 

  
  

0 11.00 

3 2.75 

7 8.25 
0 0.00 

2 0.92 
5 7.33 

7.79 
9.95% 
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ANNEXUR

 of 50 

RE III 



 
Order in Pet

 

  Intere
  Rep 
    
4 Bond

  
Gros

  

Cum
DOC

  Net L

  
Addit

  Repa
  Net L
  Avera
  Rate 
  Intere
  Rep 
    
5 Bond

  
Gros

  

Cum
DOC

  Net L

  
Addit

  Repa
  Net L
  Avera
  Rate 
  Intere
  Rep 
    
6 Bond

  
Gros

  

Cum
DOC

  Net L

  
Addit

  Repa
  Net L
  Avera
  Rate 
  Intere
  Rep 

tition No. 7/TT/20

est 
Schedule 

d XXX 
ss loan openin

ulative Repay
CO/previous y

Loan-Opening
tions during th

ayment during
Loan-Closing 
age Loan 
 of Interest 
est 
Schedule 

d XXXI 
ss loan openin

ulative Repay
CO/previous y

Loan-Opening
tions during th

ayment during
Loan-Closing 
age Loan 
 of Interest 
est 
Schedule 

d XXXIII 
ss loan openin

ulative Repay
CO/previous y

Loan-Opening
tions during th

ayment during
Loan-Closing 
age Loan 
 of Interest 
est 
Schedule 

011 

ng 

yment upto 
ear 

g 
he year 

g the year 

ng 

yment upto 
ear 

g 
he year 

g the year 

ng 

yment upto 
ear 

g 
he year 

g the year 

1.0
1

  
  

302.0

0.0

302.0
0.0

0.0
302.0
302.0

8.80

26.5
1

  

  
469.0

0.0

469.0
0.0

0.0
469.0
469.0

8.90

41.7
1

  

  
109.1

0.0

109.1
0.0

0.0
109.1
109.1

8.64

9.4
1

05 0.9
2 annual installm

  
  

00 302.0

00 0.0

00 302.0
00 0.0

00 0.0
00 302.0
00 302.0
0% 8.80%
58 26.5
2 annual installm

  

  
00 469.0

00 0.0

00 469.0
00 0.0

00 0.0
00 469.0
00 469.0
0% 8.90%
74 41.74
2 annual installm

  

  
10 109.1

00 0.0

10 109.1
00 0.0

00 0.0
10 109.1
10 109.1
4% 8.64%
43 9.4
2 annual installm

6 0.87
ments from 26.03

  
  

0 302.00

0 0.00

0 302.00
0 0.00

0 0.00
0 302.00
0 302.00

% 8.80%
8 26.58

ments from 29.09
  

  
0 469.00

0 0.00

0 469.00
0 0.00

0 0.00
0 469.00
0 469.00

% 8.90%
4 41.74

ments from 25.02
  

  
0 109.10

0 0.00

0 109.10
0 0.00

0 0.00
0 109.10
0 109.10

% 8.64%
3 9.43

ments from 08.07

7 0.78 
3.2011 

  
  

0 302.00 

0 0.00 

0 302.00 
0 0.00 

0 25.17 
0 276.83 
0 289.42 

8.80% 
8 25.47 
9.2013 

  

  
0 469.00 

0 0.00 

0 469.00 
0 0.00 

0 39.08 
0 429.92 
0 449.46 

8.90% 
4 40.00 
2.2014 

  

  
0 109.10 

0 0.00 

0 109.10 
0 0.00 

0 0.00 
0 109.10 
0 109.10 

8.64% 
3 9.43 
7.2014 
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Order in Pet

 

    
    
  Tota
  Gros

  
Cum
DOC

  Net L
  Addit
  Repa
  Net L
  Avera
  Rate 
  Inter
    

 

tition No. 7/TT/20

l Loan 
ss loan openin
ulative Repay

CO/previous y
Loan-Opening
tions during th
ayment during
Loan-Closing 
age Loan 
 of Interest 

rest 

011 

ng 
yment upto 
ear 
g 
he year 
g the year 

  
  

902.1
0.0

902.1
0.0
1.8

20.1
901.1

8.8449%
79.7

  

  
  

 
10 902.1
00 1.8

10 900.2
00 0.0
83 1.8
17 898.4
18 899.3
% 8.8440%
71 79.54

  

  
  

 
0 902.10
3 3.67

7 898.43
0 0.00
3 1.83
3 896.60
5 897.52

% 8.8430%
4 79.37

  

  
  

  
0 902.10 
7 5.50 

3 896.60 
0 0.00 
3 66.08 
0 830.52 
2 863.56 

% 8.8413% 
7 76.35 
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